
(Present: N. Goswami, Addl. Sessions Judge (FTC), sonitpur, Tezpur.)
o4-o8-2022

This is a petition filed u/s 438 of CrpC, with prayer for
an order to release accused/petitioners Rajikul Islam, Ahed Ali and

Aisha Khatun on bail in the event of their arrest in connection with
Tezpur ps case No.754122 uls a98(A)l3z3l37gl34 of Ipc.

The called for case diary has been received.

I have heard the learned Counsel for the accused and

also the learned Addl pp for the State.

The facts of the case, in brief are that on Lg_06_2022

a complaint petition was filed by one Ambia Khatun in the Court of
learned cJM, sonitpur, Tezpur alleging therein that accused Rajikul

Islam is her husband and they got married on 25-01-2021 and that
she has been chased out of her matrimonial home by the accused

persons on several occasions. on 15-05-2022 the accused persons

snatched Rs.10,000/- from her room and her husband assaulted her
physically and demanded a dowry of Rs.50,000/-. on the next day,

the complainant went to Borghat out post and lodged an ejahar but
no action was taken thereon. The complaint petition was fonararded

to the oc, Tezpur ps and thereupon Tezpur ps case No.754122 was

registered u/s 498(4) 13231379134 of IpC.

" 
The cafe diary revears that the investigation has

sufficiently progr.r$und ail the vital witnesses have been examined

so far. custodial interrogation of the accused persons does not
appear to be necessary. The case was registered u/s 49g(A) of Ipc
which entails punishment up to 3 years.

Considering all these aspects of the matter, it is

ordered that in the event of their arrest, accused Rajikul Islam,

Ahed Ali and Aisha Khatun shail be rereased on bail of Rs.20,000/-

each with one surety of like amount to the satisfaction of the

investigating officer concerned. The bail is however subject to the

conditions that :

i) the accused/petitioners shall appear before the IO

within 7 days of this order and they will fully co-

operate with the investigation;



the accused/petitioners shall not make any

inducement, threat or promise to any person

acquainted with the facts of this case so as to

dissuade him from disclosing such fact to the

Court.

Return the case diary in sealed envelope.

Inform the IO accordingly.

With this order, this Misc case is disposed of.

Addl Sessions Judge,


